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REPORT

The Fifth meeting of the Committee on Private Members® Bills
and Resolutions %5 hefd  in the Chamber of Hon'ble Speaker, Delhi
vidhan Sabha on 16 March, 2000 at 2,30 P.M,

The Committee was informed about the Resolutions which have
found place in the ballotting held on 9th March, 2000 and 15th
March, 2000 which may be admitted on 24th March, 2000 and 3lst
March, 2000 respectively. The Committee regommended the allocation
of time for the various resolutions as indicated against each :=-

PRIVATE MEMBER __ RESOLUTIONS FOR 24th MARCH, 2000

l. Sh. J.S. Chauhan :
Sh. Arvinder Singh lovely :
Smt, Meera Bhardwaj :

This House demands from Govt. of India that 40 minutes
suitable amendments be made in Article 239 AA

of the Constitution of Indiaz with a view to

1ift the embargo on the number of Ministers

in the Govt. of NCT of Delhi thus bring Delhi

at par with other States.

2 Sh. Nand Kishore Garg @

This House recommends that a Delhi State Road 30 minutes
Construction and Maintenance Corporation be

constituted with a view to ensure upkeep and

maintenance of all main roads in the NCT of

Delhi,
s Sh. Bheeshm Sharma :
This House demands that 33% reservation be 20 minutes

extended to women ®F Delhi domicile con all
posts under Govt. of Delhi and other auto=-
nomous and local bodies by enacting suitable
legislation.

PRIVATE MEMBERS' RESOLUTIONS FOR 31st MARCH, 2000

1, Sh, Roop Chand :

This House resolves that Kalkaji Temple, 30 minutes
Hanuman Temple (Connaught Place), Hanuman

Temple (Jamuna Bazar) and Adyakatayayani

Mata Temple (Chhatarpur), be taken over by

the Govt. of Delhi by enacting a suitable

legislation,

ee e -0 09
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2y Dr. Harsh Vardhan :

This House resolves that steps be taken at 40 minutes
war footing to ensure compliance of all

cleanliness norms by the dairy owners in the

residential areas of Delhi and to prevent the

explosion and blockage of main sewers all

over the city. The mechanism of catching the

stray cattles creating nuisance on Delhi

roads and Streets be also Strengthened,

3 Smt. Kiran Choudhry :

This House resolves that Delhi Government 20 minutes
should take immediate steps to preserve

monuments and the areas surrounding them

which are not covered by Gowt. of India

Act on the subject, as also the Heritage.

PRIVATE MEMBER BILLS

nolices of
The Secretariat informed the Committee that/the following

five Private Member Bills have been received for introduction in the
ensuing Session :=

(i) The Delhi Environment Related Diseases (Frevention
and Control) Bill, 2000
- by Dr. Harsh Vardhan

(11) The Delhi Unit Pricing Bill, 2000
= by Smt, Kiran Choudhry

(iii) The Code of Criminal Procedure (Amendment) Bill, 2000
- by Smt, Anjali Rai

(iv) The Delhi Jal Board (Amendment) Bill, 2000
= by Sh. Mukesh Sharma

(v) The Delhi Women Reservation Bill, 2000
- by Sh. Mukesh Sharma

The Committee unanimously decided that the Bills at Serial
numbers (i), (ii), (iii) and (v) may be introduced in the House on

the Private Members' Day.

As regards the Fifth Bill (at S. No.,(iv), the Committee felt
that as advised by the lLaw Department, if an MLA 1s to be made the
Chairmman of the Board and given perks and facilities, then he might
become holder of the Office of Profit and might incur a disqualifica-
tion for being an MIA, hence this Bill may not be introduced in the

House,

...3.'.
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PENDING PRIVATE MEMBER BILLS

The Committee was apprised of the position of the following
four Bills which were pending from previous Sessions :~-

L. The Delhi Adoption of Punjabi and Urdu as
Second Official Languages Bill, 1999
= by Smt, Kiran Choudhry

The Committee was informed that Government Bill on the subject
has received the Central Government's approval and it is likely to be
introduced in this Session.

25 The Delhi Population Control Bill, 1999
- by Smt, Kiran Choudhry

The Committee was informed that the Minister concerned has
suggested that the Bill may be listed for consideration and he will
then reply to the debate and request the member to withdraw this Bill,
3. The Members of Legislative Assembly of NCT of Delhi

(Salary, Allowances, Pensions, etc,) (Amendment) Bill,
1999 - by Sh, Mukesh Sharma

The Committee was informed that prior approval of the Central
Govt. and recommendation of the L.G. is required for introduction of
this Bill and the Secretariat has already requested the concerned
department to obtain necessary recommendation,

4, The Delhi Compulsory Physical and Sports Education
Bill, 1999 = by Sh. Mukesh Sharma

This Bill has already been introduced and can be listed for
consideration only when L,G, recommends the consideration of the Bill
under Section-22 of the NCT Act. The Department has been asked to
obtain the recommendation of L.G. Department's reply is awaited.

The Committee authorised Sh, Mangat Ram Singhal and in his
absence Sh. Ram Bhaj to present its Report to the House,

COMMITTEE ON PRIVATE MEMBER
BILLS AND RESOLUTIONS

DELHI
March, 2000




